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Mr. Vipin Kumar Jai, AOR
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Ms. Anubha Agrawal, AOR
Ms. Bharti Tyagi, AOR
Mr. Anoop Prakash Awasthi, AOR
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Ms. Rashmi Singh, AOR
Mr. Sunil Fernandes, AOR
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Mr. Ajit Sharma, AOR
Ms. Aruna Gupta, AOR

UPON hearing the counsel the Court made the following
ORDER

PART - T

Re: Matters pertaining to Shahi Infrastructure Pvt. Ltd.

[I.A. No.201 & 202 of 2021 — For Directions (Vol. No.Z-339); and,
Affidavit on behalf of M/s. Shahi Infrastructure Pvt. Ltd. (Vol. No.R-
141)]

Note No.6 dated dated 05.04.2021 and Note No.6A dated
17.07.2022 pertaining to these matters have been placed on record
by Mr. Pavan Aggarwal, learned Forensic Auditor

Mr. P.N. Misra, learned Senior advocate appearing for the
concerned Company and related individuals/entities submits that
short time of three days be given to his clients to put in response
to said Notes submitted by the learned Forensic Auditor.

Learned counsel is granted time till 22.07.2022 by which time
the response(s) covering all the issues be submitted. No more

indulgence in that behalf shall be granted.
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The matter shall be taken for consideration on 25.07.2022.

PART - TII

Re.: MATTERS CONCERNING SUREKHA FAMILY

[IA No127787 of 2019 - For Recall of Order dated
23.07.2019 (Vol. No.I-85); IA No.127793 of 2019 - For
Recall of Order dated 23.07.2019 (Vol. No.I-86); IA
No.189314 of 2019 - Application on behalf of Surekha
Family (Vol. No.I-103); IA No0.60700 of 2020 - For placing
on record documents on behalf of Surekha Family (Vol.
No.I-119); , IA No.110027 of 2020 - For placing on record
affidavit dated 02.05.2019; (Vol. No.I-149); IA
No.110402 of 2020 - For placing on record additional
document (Vol. No.I-150); and, Document Vol. No.R-64 -
Reply on behalf of Surekha Family to IA No.50370 of 2020;
Document Vol No.R-71 - Objection on behalf of Surekha

Group; Document Vol No.R-101 - Convenience Note-I;
Document Vol No.R-102 - Convenience Note-2; Document
Vol No.R-143 - Convenience Note Vol.-I dated 04.01.2021;
Document Vol No.R-144 - Convenience Note Vol.-2 dated

04.01.2021; and, Document Vol No.R-170 - Affidavit on
behalf of Surekha Group.]

Mr. Sanjay Jain, learned Additional Solicitor General
appearing for the Enforcement Directorate submits that the
information/material available with the learned Forensic Auditor in
connection with the matters pertaining to Surekha Family, if shared
with the Enforcement Directorate, a comprehensive response can be
given as well as effective stand can be adopted by the Enforcement
Directorate in this matter.

Mr. Pavan Aggarwal, learned Forensic Auditor who is connected
through virtual mode, has readily accepted the suggestion.

Let the needful be done at the earliest and response(s), if

any, be filed in a sealed cover within seven days.
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The matter shall be taken up for hearing on 01.08.2022.

PART - ITI

Re.: MATTERS CONCERNING M/s. MOON BUILDTECH PVT. LTD.

[IA No.35220 of 2022 - For Intervention; and, IA.
No.35225 of 2022 - For Directions on behalf of M/s. Moon
Buildtech Pvt. Ltd. (Vol. No.Z-389); IA No.110167 of 2020
- For Intervention (Vol. No.Z-311); IA No.78918 - For
Directions (Vol. No.I-171); Affidavit on behalf of M/s.
Moon Buildtech Pvt. Ltd. (Vol. No.R-202); and,
Convenience Note on behalf of Mr. Anil Kumar Sharma in
response to I.A. No.35220 of 2022 (Vol. No.R-203)]

Mr. M.L. Lahoty, learned Advocate appearing for M/s. Moon
Buildtech Pvt. Ltd. (“the Company” for short) has invited our
attention to the affidavit filed on behalf of the Company (Vol.
No.R-202 Pages 8 and 9) and I.A. No.35225 of 2022 (Vol. No.Z-389)
to submit that the claim to the tune of more than Rs.47.3 Crores
was admitted by the Interim Resolution Professional before the
orders were passed by this Court taking over the projects
undertaken by the Amrapali Group of Companies. It is submitted
that under the terms entered into with the Amrapali Group of
Companies, the possession was to be granted by 13.09.2013 and in
case of any delay in handing over the possession, assured return

was to be given to the Company.

Mr. Manoj Singh, learned Advocate appearing for the Amrapali
Group of Companies has submitted inter alia that the Company was
not a flat-buyer 1like most of the individuals, whose cases are

being looked into by this Court, but a pure and simple investor who
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had made certain accommodations in favour of Amrapali Group of
Companies and the return on this investment was made by the

Amrapali Group of Companies from time to time.

We need not go into the rival contentions as the documents on
record clearly establish that the arrangement entered into between
the Company and Amrapali Group of Companies was purely in the
nature of an investment. The <claim made before the Interim
Resolution Professional was also in respect of amount in the sum of

Rs.47.3 Crores.

In the circumstances, it is ruled at this stage:

a. The flats booked by the Company are to be taken
purely for investment purposes and as such, no
claim shall be entertained by the Receiver in
respect of these flats/apartments.

b. Monetary claim raised by the Company shall be
looked into after the claims of all the flat-
buyers for possession of the respective apartments
booked by them and the statutory entities or
corporations like NOIDA/Greater NOIDA and

Electricity Company are considered and satisfied.

The Registry shall not 1list the matters relating to the

Company till such time.
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PART - IV

Re: I.A. No.27213 of 2022 - For Directions (Vol. No.I-
188); I.A. No0.27193 of 2022 - For Directions (Vol. No.I-
189); and, I.A. No0.27275 of 2022 - For Directions (Vol.
No.I-190) - filed by Paschimanchal Vidyut Vitran Nigam
Ltd., NOIDA, UP; I.A. No0s.130670 & 130673 of 2018 - For
Impleadment & Directions [Vol. No.Z-34); I.A. Nos.130699
& 130704 of 2018 - For Impleadment & Directions (Vol.
No.zZ-35); I.A. Nos.130711 & 130714 of 2018 - For
Impleadment & Directions (Vol. Nos.Z-36); and, Additional
Affidavits (Vol. Nos.R-204, 205, 206).

Mr. Pradeep Misra, learned Advocate appearing for
Paschimanchal Vidyut Vitran Nigam Ltd., NOIDA, UP (“the Electricity
Company” for short) submits that huge amounts were due towards
consumption of electricity by Amrapali Group of Companies till the
matters were taken over by this Court. Because of the outstanding
arrears, the electricity supply was disconnected. However,
considering the plight that the flat-buyers and the progress of
construction, this Court had directed the Electricity Company to
restore the electricity supply. Even after such restoration, dues
were not paid regularly. However, as a result of the order dated
08.08.2018, the current dues have been paid on month to month basis
since October 2018. In the process, the outstanding arrears have
come to the level of Rs.12,42,56,637.09 towards principal amount
and Rs.8,69,79,651.56 towards late payment surcharge, aggregating
to Rs.21,12,36,287/-.

For the reasons mentioned above, we shall consider the claims
of all statutory corporations or the governmental organizations
after the basic issues, with which the matter are taken up for

consideration from time to time, are resolved. The claim made by
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the clients of Mr. Pradeep Misra, learned Advocate will be looked

into only after that stage is achieved.

PART - V

Re.: FUNDING ARRANGEMENTS

One of the directions sought by the learned Court Receiver in
his Note dated 08.05.2022 pertained to sufficient protection and
insulation against the standard clauses and terms insisted upon
while extending financial accommodation/loans. Notices were,
therefore, issued to seven Banks on 17.05.2022 returnable on
18.07.2022. The Office Report dated 16.07.2022 indicates that
Notice to Bank of India has been returned unserved.

At this stage, Ms. Aishwarya Mishra,, learned Advocate
appearing for Ms. Richa Kapoor, Advocate-on-Record, accepts notice
and submits that an appropriate response shall be filed within a
week.

List this matter for further consideration on 25.07.2022.

PART - VI

Re: I.A. Nos.100821 & 100822 of 2021 - For Directions;
and, I.A. No.105017 of 2021 - For Impleadment - filed by
M/s. Amcon Buildcon Pvt. Ltd. [Vol. No.Z-362]

At the request of Mr. Brijender Chahar, learned Senior
Advocate, this issue is adjourned for two weeks to enable the

applicant to file additional documents.
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PART - VII

All the remaining Interlocutory Applications on Board are

adjourned to 25.07.2022 at 2.00 p.m.

(MUKESH NASA) (VIRENDER SINGH)
AR-cum-PS BRANCH OFFICER
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